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CENTRAL ADMINISTRATIVE TRIBUNAL o \
CHANDIGARH BENCH '

Date of Decision: 29.01.2016

O.A.No. 060/000507/2014

vSurlnder Kumar Puri, Staff No. 108108, HRMS No. 199103335,
presently working as Sub Divisional Englneer (EB), Olo General
Manager Telecom, Punjab Telecom Circle, BSNL Chandigrh.

......Applicant
BY ADVOCATE: Mr. Rohit Seth

VERSUS
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1. Bharat Sancharf*ngam anlted -Corporate Office, 4™ Floor,
Bharat Sanchar Bhawan, Janpau. New Delhi-110001, through
its Chalrman ;:u[n‘M/a/n/aglpg D/l;ector RS I
f N LR
2.  Senior ,;General Maqr;/a%er (Pers:)\SBharatﬂrSanchar Nigam
Limited, Corporatem@fﬂcef "~"Floor, .Bharat Sanchar
Bhawan Janpath New Delhi ’”110 001 '
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3. The Chlef General"“Manage\Felecom Bhar'at Sanchar

» g >

Nigam lelted Punjab Telécom Circle, Chandl ‘arh.
I SFTY %
4 f”’{* B — /.x”,-."’m ......... "Respondents
x‘-. \{\‘ o ” - F '
BY ADVOCATE Mr K B. Sharma proxy counsel for Mr. D.R.
“Sharma'l . s N TS

HON'BLE M.RS. RAJWANT SANDHU, MEMBER(A):-

1. The present OA has been filed under Section 19 of the
A’dministrati\/e Tribunals Act, 1985, seeking the following relici(s):-

(i)  Quash order No. 1-1/2013-Pers.Il dated 07.03.2014 (Annexure
A-1), whereby applicant had been ordered to be transferred
from Punjab Circle to J&K without following transfer rules/policy
and by adopting pick and choose policy during the mid-session
of the studies of the children of the applicant whose spouse is
also serving and quashing thereof.

(i)  Quash order No. 15-12/2014-Fers.ll dated 28" May. 2014
(Annexure A-1A), whereby representation dated 14.02.2014
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other than for decision of which i.e. dated 22.03.2014 order was
passed by this Tribunal on 27.03.2014 in terms of request
made for andon behalf of the applicant at the time of hearing of
 the case for cancellation of their tenure transfer has been
rejected without application of mind and by assigning non-

existent reasons in violation of the transfer rules and by way of

pick and choose, discrimination and by violating the provisions
of Articles 14 and 16 of the Constitution of India and for
quashing thereof.

(i) Direct the respondents to follow the transfer rules and
guidelines (Annexure A-3) in right perspective by preparing All
India seniority for the purpose of transfer and posting from
peace to tenure station at All India level keeping in view the fact
that the cadre of the Sub Divisional Engineers is All India Cadre
and respondents should follow the principles of longest stayee
in their respectlvigrcles/place Tor<the purpose of posting to
tenure with further dlrectlons ﬁo*prgduce before this Court All
India Semonty LISt of: pamculars of stay of ‘officials in all circles
for the purposei'bf tenureupostmg alongi_yvlth\all record relating
to modlflcﬁtlon cancellatlon and“retentlon ofﬁtransfer orders of
all offlcers havmg Al Indla Servnce;Llablllty for thedast one year.
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(iv) Direct thewresporindents*te aIIow-the appllcant to.continue at the
present place/CIrcledtlllpgls turg;;for ‘tenure postmg matures
accordmgl,to all Indlafsemorlty in terms of the- Transfer Rules
and G&JlQelmes and\.for,agrant ofxany,other relief to which the
apphcant is found enﬂtledJ)o wnylaw and equnty may also be
grantedtin h|s<fé'§’7_ourr T~ /
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2. Written statement—-‘hasdbeen ﬂled on behalf of the
| h*..ar Lﬁ'}lk_
respondents. ,
P T
.'*'-.*_—.:‘15’-* .
3. No rejoinder has beenfiled on behalf of the applicant.
4, When the matter came up for consideration today,

learned counsel for the respondents stated that the present OA had
been rendered infructuous since vide order No. 1-1/2015-Pers-I|
dated 3.11.2015, the applicant had been transferred from J&K Circle

to Puhjab Circle and hence, the OA could be disposed of.
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9. Sh. Rohit Seth, learned counsel for the applicant does not
| object to the | submission made by Iearnéd counsel for the
respondents.

0. Hence, in view of the order dated 3.11.2015 transferring
the applicant Sh. Surinder Kumar Puri to Punjab Circle, the OA is

disposed of as having been rendered infructuous. No costs.

(RAJWANT SANDHU)
MEMBER(A)
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